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(2) It shall be deemed to have come into f0ze Tn
the 9th November, 1987.

Amedmest D %n the Andhra University Act, 1925,

196,
(1) In section 4, sub-section (ii) shall De

omitted;

(2) i section 8, in sub-saction (1), for the
vords “by the Andhra Pradesh | Commissioncrate of
Higher Bducation”, the words “by such person or
persons as it may ditect” shalt be substituted, and the
woids “The Compmissioncrate shall juform the State
Government of the results of the inspeciion and
tnquiry” shall be omitted;

(3) in scetion 12,—
(A) in sub-section (1),
{a) in clause (@), —.

(i) in the opening portion, for the words
“Andhra Pradesh Commissionerate of Higher Edu-
cation”, the words “State Government” shall be subs-
tituted;” '

(ii) in sub-clause (ii) for the words “Andhra
Pradesh Commissionerate of Higher Education”, the
words - “University Grants Comunissior” shall be
substituted; - . -

(b) in clause (i), the proviso shall be omitted; -

(B) for sub-section (3) the following shall be sub-
stitetesd, namely;:—

“(3). When the Vice-Chancellor is unable to
exercise his powers, perform his functions and dis-
charge his duties owing to absence, illness, or any other
cavse of when the office of Vice-Chancellor is vacant,
it shall be competent for the State Governmeni to
appoint a pecson in be in-charge Vice-Chancellor, The
person so appointed as in<charge Vice-Chancellor shall
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exercise the powess, perform the fvactions and dis-
charre the duties of the Vice-Chancellor unti! the Vice-
Chanecllor assumes the office, or as the case may be, &
new Vice-Chancclor is apno_uui in accordance with
-sub-section (1).7;

(4) in scetion 18, for -sub-seclion (1), the
icilowing sub-section shall be substituted, namely:——

(1) The Execuvtive Conncil shali ¢onsist of
the following persons, namely;-—

JI—Ex-OFFICIO MEMBERS
{1) the Vice-Charcellor;
(2) the Rector ;

( 3) the Secreiary to Covernment or Joiat Secretary
to Government, Education Department or thz Director
of Higher Education, as may be nominaied oy the
State Governmecxt,

CLASS-H—-OTHER MENMBIERS:

(1) three persons nominabzd by tue Stale Govern-
mpnf of whom one shall be represeatative of Industries
or Commerce, one shall be representative of legal,
engineering or medical profcssmn and one shall be a
person with experience in banking or accouatiag;

(:2) one Professor and one Principal or Dean of the
University College or Professional x,oﬂegcs ooz Prin-
cipal of the affiliated colleges nominafed by the State
Governmenl, by rolation in the order of scniority for a
period of one year on the recommendation of the vice-
Chancellor;

{3) three .cminent educationists nominated by
the State Govedninent.”;

(5) in section 19-A, in sub-section (1), for
clauses (b} and (c), the followwg shall be substi-
tuted, namely:— S
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"!n W -:--;'_'hb:*‘ ¢ e Yxeenlive Couneil
neming o2 by b hecowidvs Tovncil

Yol one omrmber of

e Focutive Cowned
rEpTe, fniotg Peasing or eccel "

(&) Lot seerlon 22, the jo
e, pamew:---
“Academic Scnaie; 22, The  Acndomic o2naid
shali consist of the following persons, Hamcly —
(1) e Viee-Chaucellor;
(2) the Rector;
(3) all Priacipels of the  Undversity Coieges;
(4) the Sceratary e Oovenpnent, Vducation
Departnient;
(5)the. Dhrector of Fighor iduintion;
(6) ike Dve{,io,, I fationoi Cadet Corps;

(7} all Dcans, Cﬂ?_-f_l.lfﬂ of Foacultics, Dlrec
tors of Scheols and - Administrstive Teans;

(3) ten or one-ihird of the Heads of 1he
Depariments of 1he Urniversity, wiichever is iess
ne wi:nated by the State Government oa  the recom-
meioation of the Vice-Chancellor; ' '

(9) ien or onethivd of ihe Prolessors of tae
Umiversity whichicver is loss sominated by the Stale
Governmeni oa  the recomincendalion of the Vice
Chancelior;

Ll

(10} tar or ono-thisd o” t’l: T
of Sudies, whick.:,o is :
Governiuent on e
Chanezlle:;

( 1 ]) 22 Le of the Ir iy ¥ Cosstiae
and afiilioied colicace nomiaates by rofeticn by W
State Governmcat;.
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(12 . Foncipals of ke affliated  colfcges

aendnaied by the State Tovarnment;

(13) two Heads of sestarch Labcratorics and
ipotintlons in the Undversily sen rocogaised by s
Driveisity nominated by the Siate.Covernment,

(1’) six stud nc,, for a terzn of onz year,  two
goel rom—— ) -

{a) mudor  praduvate | {proforriopil and noo-
wrelasionsl COULIES); : e

(b) wrat-graciate; and

() research scholars mominated by the Stats
Governmen: bom e nemes resommended by e Yier.
Chapceller ¢ the basis of merit as proscribed,;

{15} scvea pegsous from the .all.muoi of
University '”rcs“ntmﬂr one Schedwled  Castes
- Echeduled Tolus and one  Backward  Clase 50,

wopan, ove profassor from such -areas’ as Iingio:
Mcdicing ¢, Jaw, cae management of (e a,,culvee ona
representing Cormamerce nad Industty 11_' Al oy the

Siale Governmsal; ond -
(16} sach moabers of the ~‘Excoutive’ Covncll
who are not  otherwisa memberz  <f e Aradomic

-\ ul at& "h
(7) for scotion 25-A, {he Imiowizz . szofion
sliafl D=z substitviad, r}_qr‘_"l-f: :
“PManniarn and 980 f 1 anall bo s Planuins
Moniteing Domed. |, 2’_5.';*'. )= "'." SIS dhel B0 & LA
aod Iac:':'.ch-'r Roavd V_A'w- 1 G-

(1) fie ViecChaussllor {Chaiomaz)s

(2} four from smong ths  Princinals of  the
Umv.,':'“ity and Professional Colleges, Diass, Chojrmen
of Facvltdes nominated Ly the Vice ce-Chacaliorn;

(3 1o Iducaiionisis ReimatEd by The Siath
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(4} two nominees of the University «© -ants
Cominissio:,

(2) The Board shall be the Principal planuing
and veviewing body and it shall-also arrangs for perio-
dical monitoring of the developmental programmes angd
of teaching and reseszch in the Universily;

(8) mcl’to:; 31-A shali ks omitted;

(0\ in section 34 in sub-section 2, ifer
e wword “Registrar”, tue words “Reglsirar or -
szell b substitoied;

~(10) for section 34-4, ik following shali ba
siibstituted, namely:—-

Loopstituion of 344 - (1) Ther:  shall be cons tulad
h o selection committes jr  regard to ine

Ao '.mm[ cf Piafessory, Reoders and
Leciurers wiur*‘* szl consist of the followmb_ nosashyi—.

(1) the Viee” ,";.u:;ncx‘:].' oLl

(2) nopinee of the Universiyy Jrazds Do
TIssi0%n; :

{3) thyee axporde from ouweside e J"tcrqw
e be avrripated by  the Vice-Thanoallor of  whon
atiznat two shal oo ractalb o Do sclaciion Comdd LUN,

.r'rl

(4) Chainarn of the Bourd of Sludiss oncar ned;

A{Z) Tzend of the LEparimant conce lﬁ.e(::

Provided lhat no vemon siell  participate o thwe
1elings of t_‘«, tau cticr cormailiee for cay  appold-
500l if Le or bis mene relodive is 2 cardidels for thet
TI"L?-'QC-U‘!LIECL'LL.

4

Provided furlier det ¢ teacher holding & 1£0SE
‘ower i cemin fhnn v cre to which tpc appoRi Nt
fo w0 made, fask he 2 wember of D15 seleciicn
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: (2} The Dean of the Academic Affairs shall be
ihe Secretary of the Selection Committec. If there is
10 such }_‘Jealn, the Registrar shall be the -Sceretary.

{11} in section 36, {o; the words “Andhurg Fre-
desh Cominissionesate of Higher Education”, the
woras “‘State Goverument” shall be substituted;

{12) in scction 37, in sub-scction (2), for the
words “Amdhra Pradesh Commissionerate of Higher
Fducation” the words “State Government” shali bz
sunsiitiied; : :

(12} in section 37-D, for the words “Andhia
Pradesh, Commissionerate of Higher IEducation” in ihe
four piacss where they ocecur, the words “State Govern-
ment” shall be substituted,

5. In Sri Venkateswara University Ack, 1954,.—  SFcedma:

. . . . of 1854,
(1) in  scoiion 4, -sobsection (2) shall bo '

omitied; .
(2) in section 8, in  sub-section (1), for the
words “by the Andhra Pradesh Commissionerate of
Higlier Eduocation” the words “by such person or per-
sons s it may direct”, shall be subslituled, and - e
words “Thé Comnussicnerate  shall inform the Siate
GQovernment of the zesults of ths inspecticn awd
inquiry”, shall be cmitted;

[

(Z) in seclicn 12,—
{A) i subsection (1),—
{Y i clause {(a),—

Ei

@iy in the opeming porilon, for  ihe wrords
YAndora Fraderh Comanissioncrate of ¥Migher Sdiace-

dond’, ihe wmords “Slate  Covernment”  sholl De subsi-

Pradest Comealssionerate of Higher Education”, th
words “Vrivensity Grants Comroissisn” shall Uz svle-

(%) i sub<ciavze (i), for the words “Audira
¢
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(b} in clause (i), the proviso shall be osnitiad;

(B) for sub-section (3) the foHO\"m shall Ge
substituted, namely:— o

“('3) When the Vice-Chancellor iz unable io
Xercise nis powers, perform his functions and discharge
fus -dutizs  owing to absence, illness, or any ohar
cause or wren the “office of Vice-Chancellor is vacant, it
"h"._L b2 competent for the State Government ¢ appoint
ersen to be in-charge Vice-Chanecllor. The person
50 : pp ointed -as incharge Vice-Chancellor shall exercisc
the nowers, perform the functions and discharge the
dutiza of the Viee-Chancellor until the Vice-Chancellor
assumes the office, or as the case may be, a new Vice-
Cuancellor is appointed in accordance wilhr sub-sce-
tion (1).7

{4} i section 18, for subsection (1), the fol-
Iowing sub-section shall be substituted, namely;—

[ =]

-

“{1) The Executive Council shall consist of ths
following persons, namely:—

CLASSE—I—EX-OFFICIO MEMDERS:

’1) the ViceChuncellor;

|(2) the Rector;

(3) the Secretary to Government or the Joint
Secretary {o Government, Zducation Department or

the Director of Higher Education as may br nominated
by he State Govemment

(4% the Execulive Ofﬁoer T:rumala Tirupaihi
Devasthanaros; .

CLASS—IT—OTHER MEMBERS:

(1)} three persons rniominated by the Stale Govern-
ment of whom one shall be a representative of Indus-
tries or Comunerce, one shall be representative of Legal
Enmgineering or medical profession and one shall be a
person with experience in banking or accounting;



(2) ome wrolesser and oun Poncipal or Dean of
ihe Universily Colleses, Profassional Col £708, 0uC Prizi-
cipal of the af fiilinted colleges nominated by the State
Gaoverninent by ortation it ol of 5 ]LDIIL‘V for o
neriod of one year on the recopracadaiion of the Viee-
Chancellor;

(3) three cminment caveniionists acmuinaied by ihe
Staie Government.”;

(5) for section 23, the fodowing svall be substitu-
Ciod, namelys-— '
peaderic -23. The Acadenvic eoate shail con-

Sepate. - sist of the following nocsons, namelyi—

(1) the Vice-Chaucellor;
(2) th= Rector;
(3) 2l Principals of the University Colleges;

(4} the ESccretary @0 Goveroment, Rducalicn
Departmest; '
(5) the Director of Higher Eiducatica;
(0) the Director, Natiomal Cadet Coips;

(7) all Deaas or Chairmen of Faculiles, - Lirgstors
of Schools and Administeative Deans;

(8‘ ten or one-third of the Meuds of the T‘m.r.n—
menis of the University. witchever is less, mnu_h.w;
by the State Government on the Lccoraﬂczujrna of
the Vice-LChaacellor; -

:
-,

(9) ten or oncthud of the "31'0'f&$-50.t5 ef ik
University whichever is Icss, meminated by the - Sinie
Goverament on the recommendation «f th" e
Chancellor;

poo

(10) ten or onethird <f ue Ch&ilman, Boards of
Studies, whichever is less, nominated by iz Siate
Government on  the rocommendation of the  Viee
Chancellor;
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{312) ton teachérs of the Univeisity, constituent
civd. afiiliared colleges nominated by rzotation by the
Glate Government;

(12) terr principals of the sffliated Collages
nonunated by the Stale Goverament;

. -{13) tzo hcads of Research Laboratories ond
institntions in fue University arca 1ec0“n‘sex_ Ly ihe
University aominated by the State Governmen

{5i4Y sin students for g term of orc yeﬁr e
gach em pezonp ihe——- '

'1) under-graduate  (Professional and  non- .
oraivssionnl COMrses); :

{a:} posi-greduaies; and
(c) research ccholazs nominated Dy the Siale

Goveipment from e names tecomuncaded by (he
“fge-Chaticellor on the La is ob merit as, prasciibed,

&
(15) seven  prrsons from the alumni  of the
i i

Umversity  repre J“'ill:l‘“ one ':“hecll..;cc-. {Cas onec
R m.ulllf:d ""J: 02, one oclward Classes. oue Womas,
One Frolf - from sm."1 areas gs Engineering, Meri-

£iat of L2 ', one managemeint of e roJ{,ge 0AC ¥OUL-
senting Commuercs and -Idl."-"L:" noainzted by e
State Coversipent; and :

116Y such members of the Zxcentive Council; t,au,
ara ol othervise membars of theh Academic Genate

()

¢ o Ef‘tl(.l'l 28-£, th:  follo '\"‘“‘C section
sh':J; b sabaituted, nomelys—
Shanine ond ’ ‘r .(-_\ {1) r?h’g'f, gh ul.\ ...‘ a i:':all':"_iﬂg
. 'O At 1155 _.CJI( "
=d Monitord ug Poard consisdng of—

3} ihe Vice-Choroolior (.,u“ﬂ“ :

o arwong {he
Srofesstongl '_ ob 2EE3,
nofringicd by thn 7
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_ (3) two edvsationisis ncwni nted b;r the Seaie
Goverameit; ,

) two noﬂm zen of the daiversity Crants
Conweission, '

(J., The Doard shall I:.a the principal Fls
and reviewing bed§ end it shal! 2lsc aveange for
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of toavk ug and researci in the Umvtm?y.

{8) Ir section 33-4. in 51'b '"“"Lro (1), fve iha
i “Repistrar™, the words “[’f'ffrs? or Doac” sl

(:T) fCl section 36, the foldowing shall b4 substis
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Ancadmzst
al fcl T
of 1959, .

is ta bz mace, shall bo 2 member of the s2zction com-
milize,

(%) The Do an of thie iz Alfics shell e
the f‘s’:::lar; fhe seloe commllm. I teere is
no sncu Dean, thc Registror shail be the Sgevctaty.

u) ir seetion 32, i osub-ssction {2), for the
wr:-rr’s e ui]'l' Pradesh  Commissionvrsie of Iiiglev

Sduer ize words, “Steie Goverams bt chall he
subyr

By sootion 40-3, o subescctica

clangzs (o) ewd (23, e following shall
aamayi—

oy two menmocis of Mo Sresstive Councll

sominatad by G Gxecetive Jovncll,
{") onz memier of 'the Dyecuiive Touaniy fo
iepresss i vanking or aecoud

(2% in cactica 40-C
Yradenr Commissioneraie of
fouy sHlec2s wheve “hioy ‘
Goverameni” shall ko substisiiod

4, In the Osmania Univessity Act, 1958,—
(1} io seetion 4, sub-rection (2) shali be coitted;
{2} i gecuon 3, in sub-gzetion (1) for 1 words

“b},f iz NAundhia FPradesn Com_rmss:one*’““ oy ‘: ar
£2ogestd 11’ |Il fOlClS “by sirch person or hisons 45
1| 7*1“‘3' niroel” snall be substituted and the wouds “The

shall inform tac overmﬂcnt of tho
e;_:' rction and inquiry” shal be omitied,
cetion 12, in sub-section (1), in cladss (a)
(i) ol i.h-: opoping  poriion, fov ihe  words
“Andhra Dendesh Cominissionerate of  Higher Zducs-
thon”, the word “Government” shall be subsiitnied.
(Giy in sup-clouss (i), for the words “Andhra
Fradesh Cosonssionerars of Hisher Sducwtion”, ithe
WO r_ “[Tniversity Grauis Commsssion” shall be substi-
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(2) Ove Professer and one Principal or Dean ok
the Umniversily Lolinges or Professiomal  Colleges,
cne Principal of the aniliated collcges nopinated by
the Covervment by rotation in ordor of seniosity for
a period of ope yeor oo ithe  recommendation of fhe
Vica-Chancellor;

(3) thrce eminent edusatiopists nominated by the

PRI

Government.”;
{7) for section 23, ihefollowing shall tesybsae
tuted, asroslyie-
‘.if'"f-d"””'c 25. The Academic Senara  chall
D0, - - . 2 -
sonsist of the following perzons, namely—

-
M B

i e Viee-Chapesllor;
’“.) he Teotors

(2} &l principals of the Univarsity Celleges;

(4} the Toeretary o Covermaent, Education
Depnikzeat;

(5} the Director of Higher Education;

P

(6) the Dircctoé, Jational Cadet Corps;

(7) all Deans, Chaitmen of Feculties, - Dires-
tors of Schools and Administrative Dea.s;

{8) ten_or one-tturd of the Heads of the Dspaci-
meats of the University, whichever is less, nominated
by the Governpent on dle tecommendation of  whe
Vice-Chancellor; '

(9) ten or one-ihird of the Professors of the Univer-
sity whichever is less pominated by the Government
on the recommendation of the Viece-Chancellor;

(10) ten or oue-third of the Chairmen, Boards of
Studies, whichever is Iess nominated by the Govern-
ment on the recommendation of the Vice-Chanceilor;
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(11) ten teachers of e University, * constitutent
and affiliater] coliéges nominated by rotatlon. by the
(Government;

i (12) ten Priocipals of the. a.ﬂﬂmtcd colicges
nominated by the Government; : :

(13) two heads of Reseach Laboratorics and
institutions in the Uhiversity arza recognised by the
University nonn.nated by the Government; : o

(i4) six btqdcnts for a term of one year, two 2ach
Toni- among—
(2) under—g-aduateb (proh,ssmna‘ and noy-
professional couisss);
@) Post-Graduates; and

(c) research scholars nominated by Lue
Government from the names recommended by the ¥Vic
Ch..nc\,llor on the basis o- noerit_as preseriped;

(15) seven - from the atumni oftthe University
representing ome  Scheduled Castes, one  Sclieduled
'Tribes, one Backwayd Classes, one Wcm.an, one Erofes-
sor from such areas as Engmtynng, Medicine or Law,
- one management of the College, one representing Com- -

meree and Industry nominated by the Goverament; and -

* (16) such members of the Executive "Council, who
are not otherwise members of the. Academic wnato _
~ " (B) for section 28-A, the fo_lowm" soction s‘wh"
be substituted, namely:—--

‘Plamslagead . © 28, A (1) There shall bo planniog
Moritoriag Bosrd and Monitoring Board consisting of:-— N

(1) the. Vice-Chancellor (Chairman);

(2) four from among the prmc;pa]s oi Univer- -
sity and Professional Colleges, Deans, Chairmen of
Faculties nominated by thhe Vlce-Ch ncellor:
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Provided further that no (acher holding a past
lower in rank than the ome to which the appointment
is to be made, shall be a member of the selection
COmUMIttes,

(2) The Dean of the Academic Affairs shall be
the Secretary of the Selection Committee. If there is
no such Dean, the Registrar shall be the Secretary.”;

(12) in section 41, for the words “Andhra
Pradesh Commissicnerate of Higher Education”, the
word “Government” shall be substituted;

"(13) in section 43, in sub-section (1), for
clauses (b} and {¢), ihe followmg shall be substituted,
namely:—

“(b) two members of the executive council
nominated by the .Executive Councilj;:

(¢} one fnember of the executive council
to represent banking or accounting.”;

- (14) in section 43-B, for the words “Andhra
Pradesh Commissionerate of Higher FEducation”, in -
the four places where they. occur, the word
“Government” shail be .substituted.

anﬁdacm 5. In the Kakatlya University Act,
of 1976, 1976,—

(1) in section 5, sub-section  (3) shall be
omitted; )

i (2) in section 7, in sub-section (1), for the
words “by the Andlira Pradesh . Comraissionerate of
Higher Bducation” the words “by such person  or
persens as it may direct” shall be subsiitoted, and  the
words “The Commissionerate shall inform the Govern-
meni of the resulis of the inspection and inquiry” shali
" be omijtied; .
{3) .in section 10,—
(a) in sub-sgetion (1)~
- J. 20/4
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B (i) in the opening portion, for the ~words
“Andhra Pradesh Commissionerate of Higher Educa-
tion”, the word “Government” shall be substituted; -

(ii) in sub-clause (i), for ‘the words
“Andhra Pradesh Commissionerate of Higher Educa-
tion”, the words “University Grants Commission” shall
be substrtuted

(b) in sub-section (2), the proviso shall bc
omitted;

(4) in section 23, for the words ‘Andhra
Pradesh Commissionerate of Higher Education”, the
word “Govermnent” shall be subsmuted

(5) in section 26, for the words “Andhra
Pradesh Commissionerate, of Higher Education” in the
four places where they occur the word “Government”
shall be substituted; - .

(6) in section 33, in sub-section (1), for the
word, “Registrar”, the words “Reg15tra.r or Dean” shall
be subshtuted

i7) in the Schedule, in Statute 1, for clause (4) the
- following shall be substltuted namely -

“(4) When the Vice-Chancellor is ugable to
exercise his powers, perform his  functions and dis-
charge his duties owing to absence, illness or |, any
other canse or when the office of Vice-Chancellor is
vacant, it shall be competent for {ue Government to
appoint 2 person to be in<charge of ¥Vice-Chancellor.
The person so appointed as incharge Vice-Chancellor
shall exervise the powers, perform ihe functions and
discharge the duties of the Vice-Chancellor until the
Vice-Chancellor assumes the office, or as the case may
be, a new Vlce-(‘hancellor is appmnted in accordancc

wﬂh clause (1).)
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(8) in statute 5, for clause (1) the following
shall be substituted, namely:—

“(1) The Executive Council shall consist of the
following persons, namely;—

CLASS] EX-OFFICIO MEMBERS:
(I) the Vice-Chancellor;
(2) the Rector;

(3) the Secretary to Governmeat, or the Joint
Secretary to Government, Education Department or
the Dircctor of Higher Education as may be nominated
by the Government.

CLASS-II OTHER MEMBERS:

(1) three persons nominated by the Governmcenl
of whom one shall be represcntative of Industries or
Commerce, one shall be a representative of legal,
engineering or medical profession and one shall be a
person with experience in banking or accounting;

. {2} one professor and ovne principal or Dcan of
the University Colleges, professional: Colleges, one
principal of the affiliated Colleges nominated by- the
Government by rotalion in order of seniority for a
pericd of one year on the recommendation of thc'[
Vice-Chancellor;

(3) three eminent educationists nominated by the
Government.””;

(9) for Statue 6 and the heading, the following
Statute shall be substituted, namely: —

(The Academic 6. &he Academic Senate ‘s’na-ll].
consist of the following persons, namely:—'.

(1) the Vice-Chancellor;
(2) the Rector;
(3) al principals of the University Colleges;
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(4) the Secretary o Goveramept, Education
Department;

(5) the Dhrector of hRighar Educaticn;

(6) the Director, National Cadet Corps,

(7) all Deur,h, Chairnien of _aruTL:cs Directors
of Schools and Acdminisirative Deans; :

-(8) ten or one-third of the Heads of the Depart-
ments of the University, whichever is less, nominated

by the Govermmneni on the recommendaticn of the
Vice-Chancellor;

(9) ten or onc-third of the professors of the
University whichever is less nominated by the Govern-
ment on the recommendation of the Vice-Chancellor;

(10} ten or one-third, of the Chalrman, 13oard of
Studies, whichever is less nominated by the Goveroment
on the recommendation of the Vice-Chancellor;

(11) ten Teachers of the University, constituenl
and affiliated colleges. nominaied by rotation by the
Goverament; . : '

(12) ten principals of the affiiated Colleges
notainated by the Government; '

. (13) the heads of Research Laboratories and
insfifute in the University area recognised by tihe
-University nominated by the Government;

(14) eiz students for a term o0f one year, iwo
~each from among the—

(a) uxnder graduates (;rofesswnal ahcl non-
professional coursss). -
(b) post g;adua@; and - -7

{¢) rtesearch Scholars nominated by the
Governmeni from the names recommended by the
V1ce-Cha.ncellor on' the basis of merit as prescnbed

- (15) seven persons from the alumni of the Univer-
. sily representing one Scheduled Castes, one.- Scheduled
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Tribes, one Backward {lasses, ope woman, one
professor irom such arcas a2s Engineering, Medicine or
Law, one management of the colleg one representing
commerce and Industry neminaicd 1"' the Gevernment;
and

(16) such membsrs of the executive councﬂ who
are ot otﬁcrmse members of the Academic Senate.”;

(10 for Statute 12 and the heading the followmg
Statutc shall be substituted, namely:

THE PLANNING AND MONITORING EOARD

“Planning and 12. (1) There skall be a planning
M.omton g Board. and Mor_litoring Board consisting of-—

(1) the Vice-Chancellor (Chairmen);

(2) four from among the principals of University
and professicnal colleges, Leans, Chairmen of Facultics
nominated by the Vice-Chancellor;

(3) two educolionists nominated ty the
Government; '

(4) tec nominees of the University Grants Com-
mission,

_ {2) The Board shall be the principzl planning
and reviewing body and it shall lso amrange for
periodical monitoring of the developmertal programmes
and of teaching and research in the University."”;
(11) in Btatuts 14, in clause (1) for sub-clauses

(b) 224 {2) the follswing shall be substituted, namely:--

Hyy two members of the executive council
nominated by the Executive Cogngil;

(¢) one member of the ex&cutive council to
represent banking or accougpting.”; » -

(12) for Statute 13, the fodown:g Slatutc shall
be substituted namely:—
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SELECTION COMMITTEE

;ﬁoni”m“m of 15. (1) There shall be consifituted

cleclion . - .

Commitice. a selection Committee in regard 1o the
appointment of professors, Readers and

Lecturers which shall consist- of the following name:—-

(1) the Vice-Chancellor;

(2) nominee of the University Granis Commission;

(3) three experts from outside the University to
i+ nominated by the Vice-Chancelior of whom atleast
-0 shall be present in the selection Committes;

{(4) Chairman of the Board of studies cencerned;

{5) Head of the Department concerned:

Provided that no pedson shall periicipate in the
neetings of the selection committee for aoy appoint-
nent, 1f e or his gear relative is a candidate for that
appoiniment:

Provided {furtrer ‘iur no teacher helding a
post lower in rank thac e onc & which the appeini-
iment is- to be made, <Ll e o membe of the selection
nnniitee, . .

(23 The Dean of tho Acac ic aairs shall be
t.  Secretary ol (e '{1:_-.\03 ‘. 0 u.‘}"h‘o if f‘nu:re is no
suon Dean, the Registrar shall bo thy Secrevery)

Amprjment . 17 e Nagarjuna Ur'.ivnrsity Sk, 1_976,-—

of Act 43 of o ) o

1576, (1) o scction 5, sub-seeton (F) shall he
omif e::‘.;

(2 segt JL 7, in sub-section (1), for the words
“by lhc r-.I'lLL.L‘.- *rzdesh Commissionerale of Higher
Educatior™ the w »rd.s “by such persorn or persons as
it may dieet” siv il be inserted and the words ‘‘the
Compdssionerate st all  inform  the Government of the
result of ths insg:ction and inquiry” shall be  omit-
ted:

(%7 1n section 10, in sub-section (1)
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(i) in the opening i:romon for the words
“Aadhra Pradesh Commissionerate of Higher Educa-
+ tion”, the word “Goverament” shall be subst]tuted

) {ii) in sub-clause (ii),—

(2) for the words “Andhra Pradesh Com-
missionerate of Higher Education”, the - words
“University Grants Commission” shall be substitwed,

(b) in sub-section (2), the proviso shall be
omitted; _

“(4) in section 23, for ‘the .words “Andhra
Pradesh Commisgionerate of Higher Education’, the
word “Government” shall bte substitu‘ed; )

. {5) in section 26 for the words “Andhra Pracesh

Commissionerate of Higher Education” in the four
places where they occur, the word “Government”
shall be substituted;

(6) in section 33, in sub—sectlon (1), for the word.
“Regictrar”, the words “‘{en":arrar or Dean” shall be
suDstituted,;

(7) in the Schedule “Statute 1, for clause (4) the
following shall be substituted, na.me;y —_

(4). When the Vice-Chaocellor is unable to
exercise his powers, perform his functions and discharge
his duties owing to absence, illness, or any other cause

"or when the office of Vice-Chancellor is vacant, it shall be
competent for the Government to appoint -a person to .
be in-charge of Vice-Chancellor. The person so appoir-
ted as incharge Vice-Chancellor shall exercise the
powers, periorm ' the functions and discharge the
d ies of the Vice-Chancellor until the Vice-Chanccllor
assumes the office, or 3 the case may be, a new Vice-
Chencellor is eppointed i accordance with clanse (1).7;

(6) in statutc 5, for ciause (1), the followmg
clause shall be substituted, rameiy:—

11y The Ezecutive Council shall conmst of
the xoﬂom.ug Tersons, nqnely —
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CLASS—I EX-OFFICIO MEMBERS.

(1) the Vice-Chancellor;

(2) the Rector;

(3) the Secretary to Government, or the Joint
Secretary to Government, Education Department or
the Director of Higher Education as the case may be
nominated by the Government.

CLASS—I OTHER MEMBERS:

(1) three persons nominated by the Govern-
ment of whom one shall be 2 =preseniative of Indus-
tries or Commerce, one shall be a representative of
legal, engineering or medical profession and one shall
be a person with experience in banking or account-
ing. 3

(2) One Professor and one Principal, Dean of
the University Colleges; Professional Colleges, one
Principal of the affiliated colleges nominated by the
Government by rotation in order of seniority for a
period of one year on the recommendation of the
Vice-Chancellor. , :

13) three eminent educationists nominated by the
Governazert.”; _

(9) for statute 6 and the heading, the following
shall be substituted, namely:—
~ "THE ACADEMIC SENATE.
“The Academic Senate.g The Academic scmate shall consists

;  of the following persons, namely:--

(1) the Vice-Chancellor;

(2) the Recfor; :

(3) all Principals of the University Colleges;.

(4) the Secretary (o Government, Education

Department; :

(5) the Direotor of Higher Education;

(6) -the Direcior, National Cadét Corps;
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(7) all Deans, Chairmen of Facultiss, Director
of Schools and Adminisirative Deans;

8) ten or onc ihird of the Heads of iz Depart-
menis of University; whichever is izss, nominzated: by
the SGovemment ob the rvecommaendation of the Viee-

Chzneealior; ’
G imeoor oo (Bed of the Professors of  the
Vniversity whichever is {ess  zmominated by the

Government o e recommendaion of the  Vice-
Zhancelior;

(10} ter or one third of fic Chairmen, Boards
of studies; whichever is less nominated by the Govern-
ment on the recommnendation of the Vice-Chancellor;

(il) ien teachers of the University, Constituent
and afliliated colleges nomiinaied by totation by the
Gorernment;

{12) ten Pincipals of the affiliated colleges nomi-
apied oy the Covernmeent;

(13} two D=ads of Research Laboraiories and
institutions i (ne Univirsity area tecogaised by the
University nominated by the Governmeat; .

(14) six studeniz 7or a term of ope vear, fwo
each from among the — ' )

{a) under-graduate  (Frofessional aad non-
- professional courses); |

{b) Post-Graduaies, and

{¢) Rescarchh  scholars nominated by  the
Government {rom the uames recommended by the
Vice-Chancellor on the basis of merit as preseribed;

(15) seven persons feom  the alumni of (the
University representing one  Schedulad Castes, one
Scheduled Tribes, one Backward Classes, one Woman,
one professor from such areas a3 engincering,
medicine or law, oro mansgeawni of the College. ong
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representing  Commerce and industey  nominkted Iby
the Government; and

{16} such members of the executive coungil, who
aré not otherwise members of the Academic Sehats.”;
) {10) for Statute 12 and the heading, the follow-
Ing shall be substituted, namely:—
THE PLANNING AND MONITORING BOARD.

12. (1) There  shall be aPlanning

and Monitoring Board consisting of:—" 7 77

{1) the Vice-Chancellor (Chairman); )

(2) four from among the Principals of Usivegsity
and professional colleges. Deans, Chaitrien of Facul»
ies aeminaiec by the vice-Chancellor; :

(3) two Educationists nominated by the Govern-
ment;

(4) two nominees of the  University Grants
Commissicn. .

{2} e Bonrd stall be e principed piatidlng ang
roviewing body apd it sholl also orrangevor perigdical
monitoring of the  developmental | progreinmcs  and
of teaching und research in the University, _

(1]} iz stetute 14, in clause (I} for sub-clauses
(b) and (c), the following shall be subslituted,
narely:— . .
“(h)y two members of the Executive Councll
nominated by the Executive Council;

" {c) onc member of the Executive Councid to
represent baoking or accounting.”;

(12) for statute, 15, the following Statute shall

e substitvidsd, nameiyi--
ar

gengtitadon < in (1) Ther, sl B eomsiinied
il‘jil_m'{_'“(“ ) “Scleetion Contmiticg” i teghi & e
ippoiniment of Feofgisors, KReaders and Leciurin
which shali consist of the following, namely:—
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(1) the Vice-Chancellor;
_ (2) nominee of the University Grants Comiis-
sion; :

(3) three experts from outside the University to

bs nominatec by the Vice-Chanccllor of whom atleast’

two shall be present in the selection committee;

4) Chalrman of the Board of studies con-
cerned;

(5) Head of the Depertment concerned: -

Provided thal no person shall participate in  the
meetings of ihe selection committee {or any appoint-
ment, if he or his mear relative is a candidate for that
appointment:

Provided further that no teacher holdipg a post
lower in rank than the one to which the appointment
is to I_Je made, shall be a member of the selection
comnitiee,

(2) The dean of the Academie affaire shal) e
ths Secretary of the sclection committee. 11 luere is no
such Dlean, the Registrar shall be the Secrciary.

7. In St Xrishaa Devaraya University Act, 1981,—

(1) in section 35, sub-seclion ,(3), shall be
oraitted;

(2} in section 7, in sub-section (1) for the werds
“bv the Andhra Pradesh Commissionerate of Higher
Education” the words “by such person or persons a.
it may direct” shall be substituted and the words “T) &
Commissionerate shall inform the Covernment of ‘o2
results of the inspection and inquiry” shall be omif.od;

{3y in moetion 10—

(@} i sub-section (1).—
(i) in the opening portion, for the v 3

“Andhrz Pradesh Commissionerate of Higher B .wa-
tiop", the word “Government” shali be substi~

ﬁmcndu 2
a AL
cf 187 .,
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") in sab-claiss {iif, Tor ihe  -vords
“Andhra Pradesh Commissionerate of Higher Lduca-
tina”, the words ‘“‘University Grants Commission”
nall be shbstilnied;

‘) in sub-section (2), the proviso shail te
FEiLinG;

(4) in section 23, in clause (ii), for the words
“Andhya  Pradesh Commissioncrate of — Higher
EBducation”, the word “Governmeni” shall be
substituted;

. (5) in'  section 26, for the words “Andhra
Pradesh commissionerate of Higher Education” in
the four places where they oceurs, the woid “Govert-
ment” shall be substituted;

15) ‘n, section 33, in sub-section (i).
* ,_eglstra: the worda “Legisitar or
subslituted;’

e ’T ST
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add

(7) in the Schedule, in Statute 1, for clause (4) the
Iollowing shall be substituted, namsly:—~

“(d) When the Vice-Chancelior is unable o
exercise his powers, perform his functions and dis-
charge his duties owing to absence, illness or any
cther cause or when the office of Vice-Chanceflor is
vacant, it shall be competent for the Government i
nppomt a2 person to be.in-charge of Vice- Chancellor.
The person so appointed as incharge Vice-Chaneslior
“adl erercise the powers, perform the  Iunclons °n"
discharge the duties of the Yice Chonesllor nnlil the
Vice-Chancellor assumes the office, or 13 ine cise may
be, a new Vice-Chancellor is appointed in accordance
with clause (1).”;

(8) in Slatute 5 for clause (1). the following..
clause shall be substituted, namely.—-




“{1} The Zrean J.: Council shall comsis:  of
iz [ollowing persons, nimely—

CLAZS—] BX-OFFICLS MEMEERS:

(1) the “Jiee-Clhiancellor;

(3) the fecontary to Government, o the Joisi.
Secreta_r;\-' i CGovernment, Education Department a.
ter of Higher Education as may be nominatcc.

by the Com,.; senf, o

CLASS—-II OTHER MEMBERS:

. (1) three persons nominated by the Covarnment
of waom one shall be & representative of Iadustries or
Comsaerce, one shall be o representative of legal,
enginesring or medical profession, and one shall be
a person with experiencs in banking or accounting;

(2} on¢ Professcr and one Principal or .Dean, of.
tke University Colleges or Professiopal Colleges and
.one Principal of the Affiliated Colleges, nominated by
the Government by rotation in  order of seniority for
a period of ope year on the reconmmndahou of the
Vice-Cnancellor, . -t

(3) three eminent ceducationists nominated by the
uovenmenl.”,

(9) for Statue 6 and the heading therecf the
fuilcwing Stalute shall be substituted, namely:—

- THE ACADEMIC SENATE,

The - 6. The Academic Senate shall comsist

Academic o .
Seuats of the following persons, namely:—

(1) the Vice-Chancellor;
(2} ths Rector;
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(3) all Principals of the Universily Colleges,

{4) the Secretary to Government, Educalion
Pepartment;

(5) the Director of Higher Education;
(6) the Director, National Cadet Corps;

(7) all Deans, Chairmen of Faculties, Directors
of 5chools and Administrative Deans;

. (8) ten or one-third of the Heads of Depart-
ments of the University, whichever is less, nominated
by the Government on' the recommmendalion of  the
Vice-Chaneellor;

(9 ten or one-third of the Professors of the

University whichever is less nominated by  Govsrn-
ment on the recommendation of the Vice-Chancellor;

{10) ten or ome-third of the Chairman, Boards

. of Studies, whichever is less nominated by the

Government on the recommendation of the  Vice-
Chancellor;

(11) ten teachers of the University, Constituent
and aftihaied colleges nominated by rotation by the
Governmenl;

(12) ten Principals of the aftilialed colleges nomi-
nated by the Government;

(13) two heads of Research Laboratories and
institutions of the University area recognised by the
University nominated by the Governinent;

(14) six students for a term of one year, two
each from among the:—
(a) under-graduates (Professional and non-
professional courses);
{b) Post-Graduates, and
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{¢) Research Scholars nommated by 1hd_
Government from the namés recommended by t(he
Vice-Chancellor on the basis of merit as prescribed;

(15) seven persons from the alumni of the
University . representing one Scheduled Castes, one
Scheduled Tnbes one Backward Classes, cne woiman,
one Professor from such areas as engineering, médis
cine or law, one management of the Collcge, one
representing’ Commerce and Industry nominated by
the Government; and

(16} such  members of the executive counéil,
who are not otherwise members of the Anademic
Senate.”;

(10} for statute 13, the following shall be substitu-
led, namely:—
THE PLANNING AND MONITORING BOARD.

“Plandiig and 13. (I) There shall be a Planning
Mouioring 80374 1nd Monitoring Board Conmstmgﬁof—-—

(1} the Vice-Chancellor (Chairmanj;

{2) four from among the Principals of University
and professional collegs, Deans, Chairmen of
Faculties nominated by the Vice-Chancellor;

(3) two educationists nominated by the Govern-
ment; .

. (4) two . nominees of the University  Grafits
Commission. :

(2) Th¢ Board shall be the principal planning and

reviewing body and it shall also arrange for periodical

motitoring of the developmemal prograinmes and of
teaching and research in the University;

(11) in Statute 15, in clause (1) for sub-clauses

(b) and (c), the following shall be substituted,
namely:—
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“(b) two members of the Executive Council
nominated by the Ezecutive Council; .

(¢} onc member of the Executive Councif  to
represent banking or accounting.”; '

_ (12) for Statuie 16, ihe ’r'ohowmg shall be sub-
stituted, namely:— '

SELECTION COMMITTEE

ajonatiintion of 16. (1) There shall be constitated a
nadtice, selection committee  in regard  to  the

appointreent  of Professors, Readers and Leciurers
wiich shall censist of the foliowing, nemely:—

(1) the Vice-Chancellor,

(2) nominee of the University QGrants Com-
mission; ’

(3) three experts from outside the Universily
to be nominated by the Vice-Chancellor of whom at-
least two shall be present in' the Selection Committee:

(4) Chairman of the Board of Studies
concerned; )

(5) Head of the Depariment concerned:

Provided that no person shall participate in the
meetings of the Selection Committee for any appoint-
ment, § he or his near relative is 2 candidate for that
appointment: C

Promdea furtkier that nc teacher holding & post
lower in rank thap the one to which ihe appointment
is to be made, shall bz a member of the Selection
Committee, ' -

(2} The Dean of the Academic afiairs shall be
the Secretary of the Selection Committee. If there is o
- cueh Traen  the Ramst:a.LshalL be_the Secretary.”,
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i i i Co d
8. Notwithstanding any judgement, decree or order & ::::& on

of any court, Tribural or other authority or any provi- of Post
sions of the Andhra University Act, 1925, Sri Venka- Centres
teswara University Act, 1954, Osmania University Act, Act T ot
1959, Nagarjuna University Act, 1976, Kakatiya '™
University Act, 1976, Sri Krishnadevaraya University S5 &

Act, 1981, the Post-Graduate Centres functioning f;}f‘ of

within the University areas of the Andhra University , 45 o¢
immediately before the commencement of the Andhra 1976
Pradesh University Acts (Amendment) Act, 1985 and Act44°f
the Post-Graduate Centres functioning  within th € et 360
‘University areas of Sri Venkateswara University and 1981,

the Osmania University immediately before the com- f‘g";_,‘,'_“

mencement of the Andbra Pradesh University Acts
(A.mendment) Act, 1988; shall contipne to function

under the control and management of ‘the Andhra
University, Sri Venkdteswara University or the
Osmania University as the case may be.

9. Notwithstanding anything in this Act—

(a) The members of the Executive Council, Acade-¢
mic Council and the Finance Committes comstituted .in Prcwmouas
respect of Andhra University and Osmania Universily m;?ﬁtﬁ,},g
and lhe member of the Senatc, the - Syndicate, g“hem
Academic Council and Finance Committee constituted Councit
© in 1cspect of Sri Venkateswara University, Kakatiya foademic,
University, Nagarjuna Uniyersity, Sri Krishnadevaraya Finsoce
University, and functionifig before the commencement Commines.
of tius Act shall conatinve to be such member and
function only until a new Executive Council, Academic
Senate and the Finance Committee is reconstituted in
accordance  with the provisions of the relevant

Tlntversity Acts as amended by this Act; and
J. 30/5
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(6O the regonstitution of such new Executive
Couacil, Acedemic Senate and the Finance Committee
as aforesaid, the members of the Executive Council,
Academic Council and the Finance Committee holding
office in respect of Andhra University and Osmania
Univereity -2sd the member of the Senate, the Syndi-
cate, Academic Council and the Finance Committee
constituted in respect of Sri Venkateswara University,
Kekativa Univemity, Nagarjuna University, and
Sri XKrishnadevaraya University, immediately before
such reconstitution shall cease to be such members.

10. The Andhra Pradesh Univemity Acts (Amesd-
ment) Ordinznce, 1987 is hereby repealed.



